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The Hon'ble Mr. 

C AT/J /13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O. NO, 4U7/91 

T.A.NO. 

DATE OF DECISION 1—i. -13. 

Petitioner 

CORAM 

Advocate for the Petitioner (s) 

Versus 

I(j 	J1er; 	 Respondent 

Advocate for the Respondent (s) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? , ) 
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A1oe umir 
C/BOO ectior I 
Pet rochernica is Towns hio, 
Ba roda-45 

Advocate 	Party in person. 

Versus 

Appi cant. 

1'  

Union t India through 
the Gecretary Ministry s.f 
Personnel b1ic Grievance & 
Pens ion, Leparthent of Pensions 
& Pensioners Welfare, Nirvachan Ladan 
6th Floor Nsw Leihi. 

ieputy Lirector, subs idja ry Ita iligence 
Bureau, Calcutta 9/1,Jo.lahut Road, 
Calcutta. 

ResNondents. 

Advocate 	Mr. Akil Kureshj 

ORAL ORLER 
In 	 nate: 19-10-1995. 

O.A. 407/1991 

Per Iion'ble Shri V. Radhakrjshnan 	Member (A) 

Party in person not orsent. Lismissed for default. 

(V. idhakrjshnan) 
Member () 


